
In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

CP 43 	' /9 Application No..........  ................................ of 199 

DTI M 
ORDER SHEET (contd) 

f,cth 	k. 	. pd 	Jkc - JE 

Date 
	

Office Notes 
	

Orders of Tribunal 

PT<SVC I TVRMA 

22.12.1994 

Orders on M.A. N o .56R/9,6 

1. We have heard the learned 

counsel and we make the following: 

It appears that the Department 

is trying to make a mountain out 

of a molehill. What has happened 

in this case is on an earlier 

occasion while uphol'iing the re-

trenchment of some employees of 

the Census Department for paucity 

of work, we said that Government 

may take into consideration the 

plight of the applicants and then 

if there is any opening in the 

Central or State Governments, 

they may as tar as possible ensure 

absorption of such employees in 

any position available in the 

Central Government or Central 

Government control led institutions 

or State Government. If the State 

Government is willing to employ 

these people, the Census Depart-

ment could even make a recommenda-

tion for absorption of the appli-

cants. The Department had then 

told us that they had opened up 

a rehabilitation centre for finding 
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~lternative jobs and in that conn- 

ction we had said that wide publi-

4ity be given by the Department 

IegardirLq the functioning of the 

ehahilitation centre. We are 

rilow told that the Department propo- 

es to issue such a notification, 

4 draft of which has been produced 
before us today. 7M we wish 

to say is that we have not given 

t

ny mandatory direction to the 

epartment to provide jobs to 

ll these applicants either with 

them or with the State Government. 

11 we had suggested was that 

s far as possible, the (overnj-ient 

houl3 help these people by finding 

placement for them in any appropri- 

te position in the Central Govt. 

br State Govt. It was not our 

intention to m a k e a mandatory 

directing them to provide 

jobs for retrenche people but 

the direction given was not in 

any a mandatory or an obligatory 

fiat. All that we wanted was 

that the Department to make a 

sympathetic view of the retrenched 

employees and help them to get 

jobs. Jobs could be found in 

the Central ovt. or in any of 

the Central ovt institutions 

or jobs could be found in the 

State Government if the State 

Government was willing to offer 

placement to the people recommended 
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recommended by the Census Depart-

ment. We see no reason why we 

should modify such an order made 

either in the O.A. or while dispo-

sing of the contempt petition 

which appears to be the immediate 

provocation for this application. 

With these observations, this 

application stands disposed of. 
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CENTRpJL 1L)1Vfl ISTRAT IVE TRI8W AL  

- 	BANGA.LORE BENCH 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGAJ,OE. 560 038. 

Dated: 5JAN1Qo _i ._1 95 

Miscellaneous APPLICATIQ\J N0568 of 1994 in Contempt Petition 

APPLICTS:_ 	
No.43 of 1994 in 0. A.N. 	1992. 

V/S. 	
Sri.G.M.Ranganath and ten Others. 

RESPQ\JDENT:_SriKPdmb.hStM/Home  Affairs, 
New Delhi and Others., 

T. 

I. Sri.M.Vasudeva Rao,Addl.Central Govt.Stng.Counsel, 
High Court Bldg,Bangalore_560 001. 

2. Sri.S.Ranganatha Jois,Advocate, 
No.36,Shankara Park, 'Vagdevi', 
Shankarapurarn,Banga1or...560 004. 

Subject: 	Ferwajng  nf 
cspi.s of the OrdQr Passed by the 

Central Administrative TrunaI,Bangal,r 

Piese find encissed herewith a copy of th RDER/ 
STAY ORDER/TEHJ OPLDER/ Passed by this Trjbj in- the above mentioned PPlication.$) on 22nd December,1994, 

7' DEffy REGISTRM 
JUDICIAL BRANCHES. 

gm * 



t?ZT N]NI§T~TiVE,1& 

Second Floor, 
Commercial•Cornplex,. 
Indiranagar, 
Bangalore-560 038. 

'I 	 Dated : 2 6 S E P 1994 

APPLATIQ\ NUMBER: 	. 	 318 of 1992. 	. 

APPLNTS: 	 REcNDLNTS. 	. 

Sr.G.M.Ranganath and Ten Others v/s. Sri.K.Padmanabaiah,Secretary, 
M/o.HorneAffajrs,I}DeThj& Other; 

1. 	Sri.S.Ranganatha Jois,Advocate,  
.-' 	

.. No.36,1Vagdevi'Shkara park, 
Shankarapurain,Banga1ore560 004., 	' 	

. . ...... 

2— 	Sri.M.Vasudeva Rao,Mdl.Central 
Govt.Stng.Couhsel,High Court Bldg, 

Bangalore-560 001. 	. 	 .'... 	 . 	 .• 

,. 	. 	 . 	 . 	 . 	

. 	 . 	 . 	 . .. 

.Subjct:— Forwarding f copies of the Orers pssd brth-
Central adninitrdtive Trihnai, B angalore. 

.P1ase find..enclosed •hr'i:ith a ,copy nf thøRDER/ 
STAY DER/.]NTERIM ORDER,., pss.d by this TrIbunRL. ..the above 
mntioned application(s) on 	13thSepternber,1994. 

............. ... ...........-. 
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D. Subramanya, 
S/c R. Dasappa, 
Aged 36 yeais 
No.56, Wale Bidi Kote, 
Ho].enarasjpura. 

/j 	•• 
\ 

L. Chandrashekara, 
( (J 	- 	 S/c Lalithamna, 

\, 	Aged 40 years, cc 
K.H.B. Kuvempunaqar, 

z 	 -- 	 U 
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B. D.R. Suresh, 
S/c D.M. ReJu, 
Aged 27 years, 
No.545/19, Kilver Jubilee Park Road, 
K.P. Puree, Hassan. 	 ... 	Petitioners 

CENTRAL ADMINISTRATIVE TRIBUNAL 

/ 1• 	 BANCALORE BENCH 

CONTEfIPT APPLICATION No.3/94 IN O.A. No.318/1992 

TUESDAY, THIS THE 13TH DAY OF SEPTEMBER, 1994 

SHRI JUSTICE P.K. 5HYAIUNDAR .. VICE CHAIRMAN 

SHRI T.V. RAMANAN 	... 	MEMBER (A) 

G.M. Ranganath, 
S/o late Mallegowda, 
Aged 30 years, 
Residing at Gulagangihalli, 
Shravanur Post, 
Holenarsipura Taluk. 

H. Kumaraswamy, 
S/o Hanumegowda, 
Aged 37 years, 
Near Raghavendraswamy Mutt, 
RavindranaQara, Hassan. 

D.N. Anjana Devi, 
(d/o H.V. Kurnar, 
Aged 35 years, 
Ravindranagare, 
Near Santhosa Nilayc, 
Hassan. 

G. Basavaraju, 
S/c Nagegowda, 
Paduvalahippe, 
Marahowdanahalli Post, 
Holenarasipura Post. 

5 H.Y, Chandrashekara, 
S/c Uaikunteieh, 
Aged 38 years, 
Dr. AmbedkarnaQara, 
Holenarasjpura. 

Contd. ...2.. 
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9. B.D. Jagadeesh, 
S/o D.T. Dasap ., 
Aged about 40 ears, 
R/o Kodipet, Kdagu - 57' 	31. 

10, M.N. Krishna GHwda, 
5/0 Ninge GowdH, 
Aged about 37 'ears, 
R/o Made guddarihalli, 

M.M. Shivers Pst, Begu Hobli, 
Channareyapatn Taluk, 1 sean Dist. 

11. N.C. Wared, 
S/c Channabasapa, 
Aged about 38 ears, 
C/c Kudalaseng t ma Education Society, 
Dpp. K.S.R.T.0 Depot N:.2, 
Vidyanagar, Gubarga - 85 103. 

(By Adcate Shr S. Ranganath Jois) 

Shri K. Padmanaaiah, 
Secretary, 
Ministry of Hor Affairsi.  
Government of India, 
New Delhi. 

Shri S. Rajendren, 
Director of Ceus Opera i9ns in KarnataI, 
21/1, Mission bad, Bang lore - 560 027. 

Sri Adoni SyedSaleem, 
Deputy Directo of Cens4r. Operations, 
Regional Tabul Ition Offi e 
1Lakshmi Mansi4, Shank r Mutt Road, 
Hassan. 

Petitioners 

4. Shri K.F. Niaraan, 
Deputy Directo of Census Operations in Karnataka, 
21/1, Mission oad, Banj lore - 560 027. 	.,. 	Respondents 

(By AduoH.ate  Shri . Vasudeva Rao, 
Central Lcovt. Ad . Stg. Counsel) 

R D E R 

Shri Justice P.K.HShvamsunar, Vice Chairman I 

We hauheard SH 1 j Renganatha Jois for the ccrntempt 

Petitioners. We H0 not th nk there is any case for taking action 

against the respdents on the ground of having committed contempt 

of our orders. ti  find th t 'sincere ef'f'orts have been made by the 

respondents to eure reha ilitation of the applicants who are all 
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retrenched employees of the Census Department. The Government cannot 

do anything more than that which intends in fitting them up in any 

Government orgenisations/institutjon whenever and wherever suitable 

vacencies arise. We are sure they would act in terms of the under-

taking given by them to the Tribunal. We do sympathise with the 

applicants who have remained without jobs and their situation 

seriously affected. All that we can do now is express a hope that 

in the near future, their prospects of securing gainful employment 

with the Govt. will materialise and that is our earnest hope. We 

also direct the applicants, if they so desire, to enlist themselves 

with the local rehabilitation unitr opened by the Govt. of India 

so that they.could get their names processed for employment as 

quickly as possible. The learned counsel for the applicants says 

that his clients are not even aware of the opening of rehabilitation 

centre in Barigalore. If that is so, we direct the Joint Director 

of Census Operations in Karnataka to notify through the media of the 

fact that they have opened a rehabilitation centre at Bangalore with 

a view to enable the implementation of the direction of the Tribunal 

for taking appropriate steps to ensure that the applicants are 

assured of some place in any department or any organisation in Govt. 

or elsewhere. This notification to be issued shall bewidely-circula- 

> 	 12< 'td, in the media within two months from the thte of this order. One 

- ( 	 \coy of the said notification may be filed in the case file. 

With these observations, we drop the contempt proceeinos 

also dispose off this content petition as aforesaid. 

TRUE COPY 	 .. - .• 
( T.V. RAANAN ) (P.K.SHYAUNDAR) 
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